THE KERALA LEGISLATIVE ASSEMBLY (EXTENSION OF
DURATION) SECOND AMENDMENT ACT, 1976

No, 102 OF 1976

[7th September, 1976.]

An Act to provide for the further extension of the duration of the
_.present Legislative Assembly of the State of Kerala.
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© BE it enacted by Parliament in the';,fTwenty-seventh Year of the
Republic of India as follows: — o

Short ) 1 ThlS Act may be called the Kerala Leglslablkze Assembly (Exifehsmﬁ

title. - of Durdtlon) Second Amendment Act, 1976.
Further 2, The perlod of ﬁve years [belng the perlod for" Whlcﬁ thé Leglslatlve
extension Assembly of a State may, under clause (1) of article 172 of the Constitu-

zf d‘;fatfl)of?n tioti, continiie from the daté appeintdd for its frst’ rheetmg] in’ ‘Yelation to

Kerale. .. the Legislative Assembly of the State of Kerala, which was extendéd% for

£l

Legis; i, » @ period of six months by the Kerala Leglslatlve Assembly (Extension of

lative Dufation) Act, 1995 and for a further périod 'of ik’ monfhz by t‘:he Kerala
' P;ifgmbly Legislative Assembly (Extension .of Duration) Amendment A&t} 1676, is

amend. hereby extended for..a further period .of six months and, accordmgly in

ment. section 2 of that Act ior the words “one year”, .wherever. theyroccur, the

of Act words “elghteen months” shall be substxtuted
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46 of 1976.



